SCHEDULE II- FORM B
PUBLIC ANNOUNCEMENT
(Under Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF SASI POWER PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor SASI POWER PRIVATE LIMITED

2. | Date of Incorporation of Corporate debtor 31% August, 1999

3. | Authority Under which corporate debtor is Registrar of Companies, New Delhi
incorporated /registered Under the Companies Act, 1956

4. | Corporate Identity Number /Limited Liability | CIN : U40101DL1999PTC101362
Identity of corporate debtor

5. | Address of the registered office and principal | A-60, Okhla Industrial Area, Ph-II, New Delhi
office (if any) of corporate debtor 110020, India

6. | Date of closure of insolvency resolution | 13" April, 2022
process

7. | Liquidation commencement date of corporate | 13™ April, 2022 (The order of Liquidation was
debtor received by Liquidator on 18" April, 2022)

8. | Name and Registration Number of Insolvency | Tarun Jain
Professional acting as Liquidator Regn No:- [BBI/IPA-002/IP-N00187/2017-

18/10504

9. Address and Email of the liquidator as | 805, Padma Tower-1, Rajendra Place, New Delhi-

registered with the Board 110008
Email:- info@jainandpartners.com

10. | Address and Email to be wused for | 1001, Vikrant Tower, Rajendra Place, New Delhi-
Correspondence with the Liquidator, if | 110008
different from those given in serial number 9 | Email:- sasipower.liquidator@gmail.com

11. | Last Date of Submission of Claims 13th May, 2022

Notice is hereby given that the National Company Law Tribunal, Court V, New Delhi ordered the
commencement of liquidation of the Sasi Power Private Limited on 13" April, 2022.

The stakeholders of Sasi Power Private Limited are hereby called upon to submit their claims with
proof, on or before 13" May,2022 to the liquidator at the correspondence address mentioned against entry
No. 10 only.

The Financial creditors shall submit their claims with proof by electronics means only. All other creditors
may submit claims with proof in person, by post or electronics means.

Submission of false or misleading proof of claims shall attract penalties.

(Tarun Jain)

Regn. No. IBBI/IPA-002/IP-N00187/2017-18/10504
Email:— info@jainandpartners.com/

Date: 19.04.2022
Place: New Delhi
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Union Bank of India (e-Andhra Bank),
$PL. Housing Finance Branch,
Sec-44, Noida-201301

POSSESSION NOTICE

fhe Authorised Offieer of Union Bank of India, under the Securitisation and Reconstruction of Financial Assets and
f Security Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read with Rules 3, 8 & 9 of Security
cement) Rules, 2002 had issued Demand Notice(s) under Section 13 (2) on 05-03-2020 calling upon the:
3 ANAND ASSOCIATE, 3rd FLOOR B1/60, NEW KONDLI, MAYUR VIHAR PHASE 3 ABOVE DAANA PAANI DHABA
ROPRIETOR
(UMAR S/0 KEDAR SINGH,H NO-210,NEAR CNG PUMP, JAGAN PUR AFZAL PUR, GAUTAM BUDDH NAGAR- 201301
ants/Guarantors VIMAL DEVIW/O KEDAR SINGH, UBADHI, UBDHI SIWAN, BIHAR-841203
3H'S/O PUNYADEV SINGH, VILL-UBDHI, UBDHI, SIWAN, BIHAR-841203
‘meunts mentionedinthe said notice(s) being Re.3563267.61 (Rupees Thirty Five Lakhs Sixty Three Thousand Two Hundred
fnd paise Sixty One Only) anly in tetal, together with interest at the agreed rates of jnterest, within 60 days from the date of
saidnotices.
Guarantor having failed to repay:the amount, notice|is hereby given to the Borrower/Guarantor and the public in general that
d has taken possession of the property described herein below in exercise: of POWETS cnnferred on himunder Section 13 (4)
read with Rules 8 & 9 of the said Ruleson this the 13th day of April 2022,
Guarantorin particular and the publicin general are hereby cautioned notto dealwith the pro'peny and any dealmgs withthe
subject to the charge of the Union Bank of India(e-Andhra),SPL.Housing Finance Branch,Sec-44,Noida-201301 for an
3563267.61 (Rupees Thirty Five Lakhs Sixty Three Thousand Two Hundred Sixty Seven and paise Sixty One Only) and the
d thereon.

DESCRIPTION OF IMMOVABLE PROPERTY
ilding-Residential belonging fo Mr. Dhiraj Kumar Slo Kedar Singh(Owner of the property)situated at KHASRA
GE JAGANPUR PARGANA-DANKOUR, TEHSIL & DISTT.GAUTAM BUDDH NAGAR(U.P.) and bounded by East OTHER
'est OTHER PROPERTY, North OTHER PROPERTY, South ENTRY ROAD:

.2022, PLAGE: NOIDA

Authorised Officer, Union Bank 0f India

Union Bank of India (e-Andhra Bank),
SPL. Housing Finance Branch,
Sec-44, Noida-201301
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Place;- Delhi, Date: 18-Apr-2022

IDFC FIRST Bank Limited
(erstwhile Capital First Limited-and amalgamated wnth
CIN : L85110TN2014PLC097792

Registered Office: KRM Towers, 8th Floor, Harrington R
Chetpet, Chennai - 600031, TEL: +91 44 4564 4000 | FAX
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